


























                                      
Annex IX               

NRI Deposits – Outstanding                                  (US $ million) 

Scheme 2005 2006 2007 2008 2009 2010 
1 2 3 4 5 6 7 

1.FCNR (A)* - - - - - -
2.FCNR (B)** 11,452 13,064 15,129 14,168 13,211 14,258
3.NR(E)RA 21,291 22,070 24,495 26,716 23,570 26,251
4.NR(NR)RD+ 232 - - - - -
5.NRO - 1,148 1,616 2,788 4,773 7,381
Total 32,975 36,282 41,240 43,672 41,554 47,890
 

Inflow (+)/ Outflow (-) During the Month                                    (US $ million) 

2010-11 (P) 
Scheme April May June April-June 

1 2 3 4 5 
1.  FCNR(B) 207

(173)
-402

(633)
412 
(-3) 

217
(803)

2.  NR(E)RA -85
(67)

219
(128)

446 
(187) 

580
(382)

3.  NRO 197
(229)

149
(257)

181 
(146) 

527
(632)

Total 319
(469)

-34
(1018)

1,039 
(330) 

1,324
(1817)

 
*   Withdrawn effective August 1994 
**  Introduced in May 1993 
+  Introduced in June 1992 and discontinued w.e.f. April 2002 
P – Provisional 
Figures in brackets represent inflows (+)/outflows (-) during the 
corresponding month/period of the previous year. 

 

 

Source: Reserve Bank of India Bulletin, August 2010 





















`Annex X 

 

Application cum Declaration for purchase of foreign exchange under the 
Liberalised Remittance Scheme of USD 2,00,000 

(To be completed by the applicant) 

I. Details of the applicant 

a. Name ………………………….. 

b. Address………………………… 

c. Account No…………………….. 

d. PAN No…………………………. 

II. Details of the foreign exchange required 

1. Amount (Specify currency)……………………………… 

2. Purpose …………………………………………………. 

III. Source of funds: …………………………………. 

IV. Nature of instrument 

Draft……………………….. 

Direct remittance………… 

V. Details of the remittance made under the Scheme in the financial year 
(April- March) 200… 

Date :……………… Amount :…………. 

VI. Details of the Beneficiary 

1. Name …………………….. 

2. Address …………………… 

3. Country …………………… 

4*. Name and address of the bank………………………. 

5*. Account No…………………………………………….. 

(* Required only when the remittance is to be directly credited to the bank account 



of the beneficiary) 

This is to authorize you to debit my account and effect the foreign exchange 
remittance/issue a draft as detailed above. (strike out whichever is not 
applicable). 

Declaration 

I, ………………. …………(Name), hereby declare that the total amount of foreign 
exchange purchased from or remitted through, all sources in India during the 
financial year as per item No. V of the Application, is within the limit of USD 
2,00,000/-(US Dollar Two Lakh only), which is the limit prescribed by the Reserve 
Bank for the purpose and certify that the source of funds for making the said 
remittance belongs to me and will not be used for prohibited purposes. 

Signature of the applicant 

(Name)  

Certificate by the Authorised Dealer 

This is to certify that the remittance is not being made by/ to ineligible entities and 
that the remittance is in conformity with the instructions issued by the Reserve 
Bank from time to time under the Scheme. 

Name and designation of the authorised official: 

Place:  

Signature 

Date: Stamp and seal 

 

 

 

 

 

 

 

 

 



 

 

Format for reporting to Reserve bank 

Statement indicating the details of remittances made by resident individuals under 
the Liberalised Remittance Scheme for the quarter ended  

Name of the Bank: 

Sl.No. Purpose of 
remittance 

No. of 
applicants

Amount remitted in USD 

1.  Deposit      
2.  Purchase of 

immovable property
    

3.  Investment in equity/debt     
4.  Gift      
5.  Donation      
6. Travels   
7. Maintenance of Close Relatives   
8. Medical Treatment   
9. Studies Abroad   
10. Others      

Total      
 

Name and designation of the authorised official: 

Place:  

Signature 

Date: Stamp and seal 
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